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GAYATRI SUGARS LIMITED
\_ Regd. & Corp. Office: B-2, 2 Floor, 6-3-1090,
T.S.R. Towers, Rajbhavan Road,
GAYATRI somajiguda, Hyderabad-500 082. TG, IN
Tel: 040-2341 E mai i il.com
CIN: L15421TG1995PLC020720

POSTAL BALLOT AND E-VOTING NOTICE
Members are hereby informed that pursuant to Section 108& 110 of the
Companies Act, 2013, read with rules 20 & 22 of Companies (Management
and Administration) Rules, 2014, including amendments thereof, and
Regulation 44 of Securiies and Exchange Board of India (Listing Obligations
and Disclosure Requirements) Regulations, 2015, as amended from time to
time. In terms of General Circulars dated April 8, 2020, April 13, 2020, May 5,
2020 and other relevant circulars, the latest being General Circular dated
September 22, 2025 issued by the Minisiry of Corporate Affairs ('MCA') ("MCA
Circulars') and read with SEBI (LODR) Regulations, 2015, the Company has
completed the dispatch of the Postal Ballot Notice along with Explanatory
Statement on Monday, 20" July 2026 through electronic means to the members.
as on cut-off date Friday, 10" July 2026, whose email IDs are registered in the
records of depository participants for seeking approval of members by way of
postal ballot for
SINo| Particulars Type of Resolution
T |To consider and approve the appointment of
Mrs. Sarita Danda (DIN: 11732470)
as an Independent Director of the company | Special Resolution

In terms of General Circulars issued by MCA, the Company has not sent the
hard copy of postal ballot notice and postal ballot form, ithas extended e-
voting facility for its Members to enable them to cast their votes electronically
through NSDL e-Voting platform, and Voting through electronic means will
commenced on Tuesday, 21¢ July 2026 at 09:00 a.m. (09:00 hours IST) and
will end on the Wednesday, 19" August 2026 at 5.00 p.m (17:00 hours IST).
The Board of Directors has appointed Mr. Y Koteswara Rao, Practicing
Company Secretary (CP No.7427), as the Scrutinizer for conducting the Postal
Ballot/e-voting process in a fair and transparent manner, Members are
requested to note that voting thorough electronics means will end at 5:00 pm
on Wednesday, 197 August 2026. Please note that as on the cut-off date, i.e.
Friday, 10 July 2026 may cast their vote, voting by electronic means shall not
be allowed beyond the said date. Any member who does not received the
Postal Ballot notice may either send an e-mail 1o cs.gsl@gayatri.co.in or
may apply 10 the Registrar and Share Transfer Agent of the Company at
info@vecipl.com and obtain a duplicate postal Ballot notice. The Postal Ballot
Notice can also be downloaded from our website www.gayatrisugars.com.
The result of the voling by Postal Ballot wil be announced within two working
days from the conclusion of the e-voting i.e. on or before 21* August 2026 at
the Registered Offce of the Company and wil be displayed on the website nl
the Company www. ‘om at besides being
stock exchanges, the Depositories and the Registrar and Share Transfer. Agenl
In case of any querylgrievance in connection vith the Postal Ballot including
remote e-voling, shareholder may contact the Company al
cs.gsl@gayatri.co.in or Share Transfer Agent at info@vecipl.com.
By the Order of the Board
For GAYATRI SUGARS LIMITED
Sd/- T. SARITA REDDY
Date : 20" July, 2026 Managing Director
Place : Hyderabad DIN 00017122

Pl Industries Limited
CIN: L24211RJ1946PLC000469
Regd. Office: Udaisagar Road, Udaipur - 313 001 (Raj.) '
Corporate Office: Unit no. 3A, 1 Floor, The ORB, CTS No. 1483 D
IA Project Road Next to JW Marriott Hotel, Sahar, Village Marol, Taluka
Andheri (East), Mumbai, Maharashtra - 400099
Email-ID: investor@piind.com, Website: www.piindustries.com
Phone: 0294-6651100

NOTICE OF THE 79TH ANNUAL GENERAL MEETING TO BE HELD THROUGH

VIDEO CONFERENCING (‘VC') / OTHER AUDIO-VISUAL MEANS (‘0AVM')

Notice is hereby given that 79" Annual General Meeting ("AGM") of the Members of PI
Industries Limited (‘the Company’) is scheduled to be held on Friday, August 14, 2026 at
10:30 a.m. (IST) through VC / OAVM in compliance vith applcable provisions of the
Companies Act, 2013 and the rules made thereunder (1he Act), the Securities and
Exchange Board of India (SEBI) (Listing Obligations and Disclosure Requirements)
Regulations, 2015, (SEBI Listing Regulations) and various circulars issued by the
Ministry of Corporate Affairs (MCA'), including lhe Ia(es( MCA circular dated
September 22, 2025 and the umulars issued by SEBI, as icable.
In accordance with the aforesaid circulars, slsdmmc cnplss of the Notice of the

July 20,2026, i the Cormpany |
KFin Techndlogies Lid. (KFin), the Registar {0 an Issue and Share Transfer Agent (RTA) /
Depostory Pricars(DPS) Dspostoes,n acorance v Reguaton (1)) of e

oes egistered, containing dink and exact pathof the Conp

the Integrated Annual Report the
same b uriing b inesi@pindcon. Fuhes e dooimens ptaring o te s of
business to be transacted at the AGM shall be made avaiable for inspection as

procedure outined in the Noice of AGM. The Noice of the AGM and the Imsgalsd
Annual Report are also available on the website of the Company at

Limited at www.L bsemd\a .com and Na(lonal Stock Exchange of India le\led al

Only those memhals whnse names avs vecumsd in the Register of Msmbers list of
Eaneﬁclalcvwnersasnnlm ‘cut-off date’ e Friday, August 07, 2026, shall be entitled to
vote on
the Company and becomes a Member of e Company after the dispaich of the AGM

sending a request from their registered email ID at evofing@ifintech.com or Tollfree

nurber 8003094001, )

It o Setin 106 of e Actead wih Rue 20 of he Companies and
EBIL the Companyis

usingan

Qe

PATEL INTEGRATED LOGISTICS LIMITED

Raghaisd O P im. G s, R o T e R, Sk Wl Wl i 00+, i
Corporato Office: Nal I Ao, Bandra (West), Mura - 400062, Meharasnira, It
To, Moy QZ22K0SI0FY | OUSESIS! ELAEENA 1 2SR Eml A FestrsevesiTpse i WabaRe ww s som
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[Endofremotee-vofng | Thursday. August 13,2026 (5 00p.m.IST)__}
‘The e-voting at the AGM wil be kept open for 15 minutes after the end of the AGM.
Hember ther vole by g prior o the AGM may also attend

gain.

The remote e-voting shall not be allowed beyond the aforesaid date and time, and the
emote e-voting module shal forthvith be disabled by KFin upon expiry of the aforesaid
period. Once the vote on a resolution i subitted, the Mermber shallnot be alowed to
changeitsubsequently.

Members will be able to attend the AGM by accessing hitps://emeetings.kfintech.com,
Furher, the detailed procedure for joining the AGM and remote e-~voling has been
providedin the Nofice of AGM.

egister
the AGM to express their views or may send their questions/comments in advance at
investor@piind.com by log in to hilps:/lemeetings kfintech,com and ciicking on the tab
“Speaker Registration’ or ‘Post your Queries’ during the period stariing from 09:00 a.m.
(ST, Augus9,2026,H0500pm 1ST) Augus 10, 2025,

The Company reserves the rigt ‘e number of questions and number of
speakers oo considered durmg te AGM depending upon availabilty of time for the

Sﬂ:milnlzerforsupemsmn(h i
2d Mr. Ashish K Friends, Comp

The Ct
asthe ‘Scrufinizer'

Menbers holding shares in ahysical moce, who have 1ot
theire-mail address and! or
eceiving dvidends directy in thir bank o through electronic

PAN, KYC details;
Partcularsof bankaacoountor hange i heiradess, o receving

c. E-mail address to receive communication through electronic
means, including Integrated Annual Report and Notice and other
communicafions.

The said Fom s avalatle on the Campany's wabilt at

Blipe i i

cl K at hIlp§://H&kﬁnlechmm/dlenlsewioesfmveslors/\srsasgx,
Members have an opton to submit the duly filed Form SR-1 in person
at any of the branches of KFin, details of which are available at
itps:/wvnw.intech.comicontact-us/ or submit exsigned form onlne
along with requisite documents by accessing the link
httpsalis fint aspxf_or physical
lormscanhesenlmraughposla(lolwmgaddressv

KFin Technologies Ltd.
Unit Pl Industries Lid.

Selenium Building, Tower-B, Plot No 31 & 32,
Financal Distict, Nanakramguda, Serlingampaly,
Hyderabad, Rangareddi, Telangana, India - 500 032

Dematerialized | Merbers holding shares in dematerialised mode are requested o

i update their aforesaid details with their DPs by following the
procedure prescribed by the DPs to avoid delay in receiving the
dividend.

Dividendrelated information:

Tuesday. May 19, 2026, have

Dividend for FY 2025-26. The details of Final Divids

Rate of Dividend T Rs.10/-perEquity Share
Record Dale ide)

y

Pursuantlo the Im)oms TaxAct, 2025 dividend income will be taxabls in the hands of the
Members, and th (TDS) at
the time of makmg paymert of e firal dvidend. I rde o enable he Company 1o

rate, as applicable

necessary documents via et investor@pind.com or einward.ris@kfintech.com on
or before Tuesday, August 4, 2026, for the purpose of complying with the applicable TDS
provisions.

Kindly note that no on tax determination / deduction
shallbe entertainedaftrthe above-mennoned date

tothe Help
Secton, Frequenly Asked Questions mos) and evoting user manual avaiable on
KFin's website at https://evoting kfintech.com, Further, members may reach out at the

Wr.Sashidhar Mannava M. Shruti
VicePresident Compeny Seuelaryand Comphance Offcer
Kfin jies Limited

Unt:Plindustries Limited Uritno.4 15t For, The ORB,
‘SeleniumBulding, Tower-8, PlotNo. 31 &:32, | CTS no. 1483, D, IAProjectRoad Nextto
Sahar Village, Taluka,
Serilngampally Hyderabad, Telangana, | Marol, Andher, East, Mumba,

ia-S0c2 Maharashira- 400099
ris@kfintech.com il
Td| Free No. 1800-309-4001 Ph.No. 022 62665600
the Company and s incompi MCA Circuers and d
from time to time.
mimetme For Pl Industries Limited
Sd-
Place : Mumbai Shrut Joshi
Date - July 20,2026 Company Secretary & Compliance Officer

'SFINANCIAL EXPRESS

financiaiexpress com

< 00 ©

«@ o9 o

POST BUY.BACK PUBLIC ADVERTISEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS.

This post buy-back public ad, ! ("Post Buy-back Publi te ) is being made in accordance wilh Reguiation 244} and

other spplicatie prowsions. of he Securiies and Exchange Board of india {Buy-Back of Securifies) Regutations, 2018, as amanded

(SEB Buy-back Regulations”) reqarsing e cornplelon o 112 Buyback

This Pest Buy-back Public Advertisernant shoud be read In EO'qwﬁmH with the public announcement dated Jusie 24, 2026, published on

dure 25. 2026 (Public ) cated Jums 25, 2026, which was publshod on June 28,

2025 (e "Corrgend), h ddonan 10 o Pk prbdinispe e 27, %26 which was publshed an Jun 23, 2026 (e

“Adandum’). 1o et of ofler dated Jfy 02. 2026 {Leter of Offer' and Comiganaum 10 Leber of Offe dated July 02, 2025, which was

publshed on iy 10, 2028 (ihe “Corrigendum to LOF'} issued i ccnnecsion wih the Biy

Uifass spatificaly defined haral, captaissd terme ar abbvewitions usad harsin shall have the sams meaning as ascribes 1 Suck tams

in the Putiv: Amcuncament and e Lofer of Offr.

1. THE BUY-BACK

1. Pl e Logais Linka {'Company') o oot ol o bk it 54401000 (Fity Four Lk by pid
equity snates of @ o2 value 0f T 10 (Rupees Ten only) each of the Company ['Equity Shaes™), repvesen of the total
nurber equily shares. in e total paid-up equily share capital of the Campany, fom & Equly Sharehalders / ﬁa"aﬁm\ Elhnna‘d
Equty Shares of the Company a5 on the Rocord Date, 2. Tssd a0, 202, on & proporionate basis, through the tender offer
melhod, 1 a price of  20/- [Rupeas Twenty only) per Equity Share, payabln in cash, for an agoregals amaunl nol exceeding
2 10,60,00,000- {Rupees Ten Crore Exghity Lakhs only) {Buy-back’) excluging the Transacton Costs, which represents B8.434% and
8.435% of he agoregate of the fully paithup eouly share capita snd froe reserves as. per lost audted standalone and conscidoted
financial statermerss of he Comgany for the fnancial year nded March 31, 2006 | e. the latest audied fnancial siatements avallabie
@5 on the date of Board Meeling recommending the propasal of the Buy-back, respeclively, Which is within the skalutory fmit of 10% of|
the angrege of el paidup Sxuity Shars capsl and fres tesarves =5 per e 35t auriteq acoounte of the Company for the
financil yer sncad March 31, 2026, In compilanca wi the provisiars of the Comganies Aet and the SEBI Buy-back Requlstons.

12 The Buy-hack was Implamentad by ihe Cormgzny using lhe Mechanism for soquisiion of shares Ihrough Siack Exchangas pussant |
Tander-Offrs wnder Takeovars, Buy-beck and Delsing {"Stock Exchange Mechanism’) notifec by SEBI vids cioular CIR/CFDN
POLICYCELLI1i2015 dated Aprl 13, 2015 resd wir the SEBI Cifcuiar CFODCRECIRIPR0TGIH1 dated Degeimber 8, 2016 and fne.
SE@I Cerudar SEBIHO/GFD/DCRINCIRIPZOZ1!51S datad August 13, 2521, incuding any amendments or stahutery modfcatiers.
for the time being in force ("SEBI Circulars’), The Company hatl taken acnuisilion wirdow of the Nationsl Stock Exchange of india
Limited "NSE') and BSE Liniied {"BSE") for failaling tnderg of Eqully Stiares undar the Buy-back. For fha purposes af tha
Buy-back, BSE Limited ("BSE") was he desgnated stock exchangs,

13. The Buy-back Opening Date was Monday, July 6 2026, and the Buy-tack Closing Date wis Friday, July 10, 2026,

2. DETALS OF THE BUY-BACK

2:1. 5400000 {Fifty Four Lakhs) Equty Shares were bought back under the Buy-back, at a price of € 20/- (Rupees Twenty only) per
Equiy Stare

22 The toial amount uiized in the Buysack is T 10.60.00/000 (Rupees Ten Crore Eighty Lakhs only), excuring Trensaciion Costs

23, The Registiar o the Buy-back, ie., Bigshare Servces Prvate Limited (‘Regstrar’), sonsidered 3253 (Three Thousand Two Hundred
FiltyThree) vaiid bids for 2.97,54380 (Two Croxe Ninety-Seven Lakh FillyFour Thousand Three Hundied Ninety) Equly Shases i
sspens 10 the Buyhack. resultg in 1ha subserplion of aporoximatsly 551 limes the masimum nsnber of Equly Stares
106 bought batk. OF the-total 3,222 (Trvea Thousand Two Hundred Ninety-Tuo) biss received, 30 (Thiy-Abine) i for 54,236 (Ffty-
Four Thousand Two Hundred Thir-Eight) Equity Shates ware not cansidered snce they wer nol Engibis Stiarehalgers as on e

Furtiter, out of th aforesand valid bids recerved for 28777 827 {Two Crore Ninety-Sever Lakh Seventy-Sevan Thousand

Eight Hondred Tweniy-Seven) Equity Shares. 23,437 (Twenty-Thies Thousand Fousr Huhed Thr-Seven) Equily Shares tensersd
ty in axcass of 1 35 on the Recors Osta end, accordigly, such excass Equty Stares wers
not considered for e pupose of Acceplance. Addiionally, uf sush excess Enulty Shares. 21,46 (Twenly-Ona Thousand Four Hundred
Sixty-Six) Eculty Sheres. gertaines In 2873 (Two Thousand Nine Hidred Seyenty-Three) Exglole Shareholders under b Reserved
Catenory,and 1971 (One Theusand Nine Hurke Saventy.One Equty Shares pertained 175 (On Hundrod SevantyFive) Elgla
Sharsholders under the Generel Category

24, The detals of e yafid bids considered by the Registiar ar as fubois

Mumber of Equity Shares | Numberof | Total Shares | No. of Times
reserved in fhe B valid Bids (BiA)
Reservad Calagory for Small 810,000 3089 521174 843
Sharehalders:
Genatal Category for ail othar 45,90 000 184 245.40.216 535
Ellgitia Shavchaiders | ] _
TOTAL 54,00,000 3283 297 5430 551

25 Al valid bids were consivered fo the purpase of acospiancs In actardancs it the SEBI Buy-back Requisions and the ters sl o
i thie Later of Offer. The communicalion of acceptanceresection was dispalched by the Registrar, Inough emal, to fhe relevant
Eligitle Shareheiders. wtio have their e-mail [Ds rmyistered with the Company or the Depositories) on Manday. July 20, 2026. In cases
whare email Ds were ot regstered with he. Comyany or the Deposilanes ar eveil bownce cases, physecalleflers of accaptancel
election wil be dspatched 1o Ihe Ellgble Sharahciders by e Regiskar on Tugsday, Judy 21, 2026

26 The seilement of all vaid bis was comletee by intian Clearng Corpocalion Limiied ard Netianal Securiies Glearing Corporatien
Limited (hereinafer colleciively referred to as "Clearing Corporations") on Friday, July 17, X126 The Clearing Corporations hawe: made
et kunds pay-cul  the Eligble Sharshalirs, whase shares Fave been acoapted under the Buy besk If bank ascount detals of any
Eligibla Shareholdes wors ot avaiiable of if the fund's ransfer instruction was rejectad by the Reserve Bank of India ! ralevant
tarks) s 1o ary reasnas, Men the amount oayatia 1 the conoemed sharsholnar wil be transferted 1o the Sharshoider' Brokr fr
anvears transler 10 such Exgible Sharshoders

27, Equly Shares in dematerislized form acospted under the Buy-sack were fransfemed to the Company Demat Accont on Friday, Juy
17, 2006, The unscoepted Equtly Shares, i any. tendered by the-Eligible Shareholders in demateriaiized fom have been unblocked in
the account of resgective Eligble Sharahoiders Clearing Gomoraton on Friday. July 17, 2126, Mo Equity Shares in physical form
et vaildy toncere in the Busy-tack

2. The exinguishment of 54.00,004 Fifty Four Lakhs) Eculy Shaves acospled wnder (e Buyetiook, Comprsing 540,000 Demat Shares
& cumantly under groosss and shall be campleled on. ar before Tuesday, July 26, 2026,

3. CAPITAL STRUCTURE AND SHAREHOLDING PATTERN

3.1 The capilal structur of the Gompany pra and post Biy-back s set forth below

(Equty Shares having a face value of T 107 sech}

Particurs: ROETETS

Ho. of Equity Shares | Amount {7)
Authorised Share Capital 7.60.00.000 70,00.00,000 1 0 0.0 0
Issued, Subseribed and 9585748 £9,58.67.460 £.41.85.746 64.16.57.460
Paid-ip Share Capital

“As o Record Dats Le. Tussday June 36, 2026, as meionad i ths Letier of Offer,

‘8Subjoc! ta axtinguishment of 54,001,000 Equiy Shars Sccepled In e Buy-back

32, Detas of the Efigible. Sharehtiders o whaom Equity Shaces exceeding 1% of the total Equity Shares bought back under the Brey-
bk are a5 mentoned below:

5.

N

Hame of the Shareholder Wo. of Equity

Patol Holdings Linvied

hsgar Pael
A Pad Tt

Anaan Nuniars Family Benafiiaries Trust

| Malasha Nishiqa Tanisha Family Beneficiares Trst
| Asgar Shakoor Patel

1
2
a
‘
5| Matasha Rajesh Pillsi
L
7
a.

3 | Wall Streat Desivatives and Financial Senvices nd” S3414

HS0Ejort 5 axtrgushiant of 540,000 Equiy Shars ascagted 1 10 Buy-back,

"Wl Siraat Denyatiss.and Finsacial Services Inis Priate Limited has deen inciuded i 1he above table for prasentation purpases,

wonsidaing thl  is & PromotarPromolar. Group anthy and the Exaty Shores aroapted undes the Buy back constite approxmalely

0.99% o U doef Equiy Shares bougit back, which is rarginaly befow the 1% discosin (ivesholt

33, The sharsholsing paftem o the Compary Pre and Post Buy-bac is et foth belou:
Category of Sharsholder y-

P

Pre - Buyback! No, of Equity

No. of Equity Shares
Shares.

Promater & Promeer Group 251,56.310 2,04,68,156
Foregn Investors (rekding
Hon-Resdert Indans | Fil/ 41864 131
Foregn Natorals! Forein
Corporate Bodiss
Financil nsliufions Barks! S E 41717500 8500

Mutyz! Funds Insuranze)
Govemmant Companes

Otmers (Individua’s, Bovies 6254
Corporats, Employsas, iz,
Total 100.00 100.00

* i on Recond Date i, Tuesdéy, June 30, 2026, as mantioned Jn Ihe Lelter of Offar.
BSibject to-sxtiguishment of 54,00,000 Equly Shares. acospted In the Buy-hack;
4. MANAGER TO THE BUY.BACK

605, Shah Floor, Canira Poinl Anthar-Kura Road. J. 8. Nagar, Andher! (East), Wumbal - 400 059, Meharishivs, India
Tal. No.: +81 22 49730394
E-mall I0: buybacks @saffrnadiss car
Investor Griovance E-mail memgmm@sanmemsor.m
Wabsite: e s3fmnsciisg
Corporate ienification N U871 2MHEOTPTC85T1
SEBI Registration Number: INMIG00H121Y
Contact Person: Szurabn Gaikwad Sale] Darde:

5. DIRECTOR'S RESPONSIBILITY
s par Regulation 24(jfa) of the SEBI Buy-hiack Reguialions, the Board of Direciors of the Company accepts full respansibillly for the
mformation contained in this Post Buyback Publc Advertisement and confirms that the information Inciuded herein contans true,
faciyal ard materal Informaton and doas not cantan any misisang informator, This Pest Buy-back Public Avertissrmant ts issuerd
ander the auihoity of ihe: Buy:back Cammitee in tems.of the resciulion passed ty he Buyiack Comrmitiee on Jufy 20, 2026

FOR AND ON BEHALF OF THE BOARD OF DIRECTORS OF PATEL INTEGRATED LOGISTICS LIMITED

- Sar Sa-
Mahesh Fogla Vikas Porval Avinash Paul Ra
Exsoulve Dirctor Execulva Diroslar Campany Seczotary & Camphanca Offcar
05157688 DiN: 10382139 ICS| Membarship Number: AZ1483
Place: Mrai
Date: July 20, 205
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& WP |
. o T 5, e, T G 4, o026 |t T 4, 7 o K| B il i .  10,40,00,006- (Rupees Ten Grore Eighty Lk only) (‘Buy-bock') erclufing e Transaction Costs, whcn represents 8 £34% and
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2. DETAILS OF THE BUY-BACK
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